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No. 1922 of 1997 

W.P. 7'70. 4169 of 1985 

S.L. N 	1 	 AnnliCPnt 

Versus 

Union of India through 
Council of Scientific 
and Industrial ?,esearch 
New Delhi and others 	 aesnondents 

Hon t ble 1-,T,r. S., Prasad,, JucT,1cialT4cmber 
Hon'bleiqr.  V.K. Seth, Admn. 1\,:cm'oer 

( 9Y Hon. Mr. S.3\7 . Prasad, JM 

The applicant has aryproach,,d, this 

Tribunal for cashing the promotion list Thted 

20.7.85 (Annexure-2) and further direction 

res,071,-7ents to nrornote The -cmlicaryt since 1993 

to grouo IV (i) of the Villuri/Thyagarajan. 

Co7rnil-tee recommendations. 
1 

This is noteworthy that the applica-

nt has 7,,,wed tInR. N.P. 'Th. 374/93 wherein he 

has mentioned mentioned that he has no interest to contest 

this case. Learned counsel for the res-oondents 

has made endorsement to this effect that he 

has no objection for withdrawing .(11°  this case. 

Thus, in vieT„,7 of the above the 

T.A. No. 1922/97 (W.P. 7"70. 4169/95) stands 

dismissed as withdrawn. No order as to costs. 

Aim. Member 

Cirish/- 	 Luckno,of ; alted 27.1.94 
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In the Hon lb cacature Ailahpload 

(lucknow Bench)Luc chow . 

I g 

Writ Petition No... .. .'..of 1985 

I 	D E 

Particulars 	 Pages. SleNo. 

copy of C.S.I. . News 

15.1.1985 * • * 

 

 

Sri S. L.Nagale 	• • • 	 Petitioner 

VerSUS 

Council of Scientific and Industrial Research ,Rafi Mare 

New Delhi and others 

   

Opposite parties. 

   

Writ, Petition 

Annexure No-l-Photo 

dath d. 

Annexu re No.2- copy of Memorandum dated 

20.70985 	  

10.nexure No-3- copy of objo cti on dt. 24.7 .85' 	 

5- Affidavit 	• • • •• 	. . 	 . . • : cr:g•:1 

Stay Application 	  . 

7- power 

 

 

***'."4  

(1-.N • Srivastava ) 
Lucknow: 

Dated: • -(P5- 
Advocate 

Counsel for the Petitioner 
4/ 



In the Hontble High Cou rt of Judicature at Allhhabdd, 

Professor and He -d of Department of Biochemistrr, 

Lucknovir 
)1e.  

Admiristrative Of 

1.0,o4LAA-0̂)., 

icer$ Industrial Toxecology 

  

   

(Luckactiv Bench)Lucknow, 

Writ Petition N 

Sri S.L,Nagale aged about 32 years son of Sri Shyam 

Rao Nagale $ Ecientist $ Gheru Camplex$ Industrial Toxicology.  

Research Centre lGheru l Lpcmow Petitioner 

Vers 

1- 	Council of Scien 

,Ntld‘" 
	

Rafi Marg $New De 

/0 2- z 	DirecAor l Industr, 

Mahatma Gandhi M 

Assessment Commi 

for :issessment a 

working in Group 

Reports through 

z' 

ific & Industrial Research 

hi through its Director General 

al Toxicology Research Centre, 

g$Lucknow, 

tee which met on 6th J1127,1985 

d promotion of Scientific staff 

III under Valluri Committee 

ts Chairman Dr.G,G,Sanwal. $  

Research Centre Mahatma Gandhi Marg $ Lucknow. 

Sri V.G.Mirral Scientist l Industrial Toxecology 

Research Centre Mahatma Gandhi Marg $ Locknow 

Dr. Krishna GopalScientist l Industrial Toxecology 

Research Centre ,i'viihatma Gandhi Ivlarg $ LOcknow. 

...Opposite Parties. 

Contd.....2 
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I. 

Writ Petition Under Article 226 of the Constitution of 

To 

The Honible Chief Justice and his companion Judge, 

of AllahabAd  High Courts_ 

The petitioner respectfully submits as under:- 

1- 	That the opposite party No.1 is a registered 

Society .The said Society has provided in the Constitut-

ion,that is in its Memorandum of Association and its 

Rules and Regulations,that the Prime Minister of India 

shall be the ex-officio President of the Society and the 

viinister Incharge of the Ministry or Department along-

with the Council of Scientific Industrial Research 

shall be the ex-officio Vice President of the Society. 

Tlie Director General of the Scientific and Industrial 

Research appointed by the Government of India shall xl± 

be Director General of the Society and similarly all 

members of the Government body or the Executive CommittO 1 

shall be persons nominated by the Government of India. 

2. 	That the finance of the Council of Scientific 

and Industrial Research are provided by the loternnent 

of India, on the basis of the estimates for bude,et 

prepared in accordance with the Government  of India 

Rules.The entire financial power is controlled by the 

Director General .The accounts are also to be maintain- 

ed by the Society in such forms as may be 
prescribed b 



k 
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the Government of India in consultation with the 

Comptroller and Auditor General of India.All Rules 

and Regulations relating to income and expenditure 

is to be Aaintained in accordance with the rules and 

Regulations oJtaining in the Government of India 

on the subject l and opposite party No.1 is an instrume-

ntality or agency of the State. 

3- 	That there has been a change in the law 

relating to the deternination of the question of any 

organisati?n like the Council of Scientific and 

Industri,1 Research being considered to be an agency 

or instrumentality of the State.It is submitted that 

the Bontble Supreme Court had taken the view that 

the Council of Scientific and Industrial Research 

was only a Society under the Societies Registration 

Act, and was not an authority within the meaning of 

the Article 12 while deciding the case of Sabhajit 

Tewari Versus Union of India end others (1975 SC 1329) 

It is submitted that in the said case the test for 

determination of the status or the Organisation was 

the same which was subsequently aleberated in the 

case of Internati-mal Airport Authority (1979 SC-1620) 

Contd 	5 
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That the Hontiole Supreme Court had taken into 

consideration certain tests while deciding the case 

of Oil and Natural Gas Commission.The Instftnetcre: 

Corpar6tion and the Industrial Finance Corporation 

which are the same as have been illusitrated in the 

case of International Air-Port Authority. 

That the Hon'ble Supreme Court has summerised 

and reconsidered the entire previous case law while 

deciding the case of Ajay Kasia and others Vs.Khalid 

Xujib and others (1931-SC-487),In that case six 

different tests which could be calledout from the 

International Airport .:„uthority case were mentioned 

In para 9 of the said report.Thereafter the Hon'ble 

Supreme Court observed that the test to be applied 

is as to whether the organisation concerned was as 

instrumentality or agency of the State and not as 

to how waslit created.It was farther observed that 

statutory Corporations,Government Companies, even

Companies incorporated under the Comanies :ct.1956 

and Societies registered under the Societies Registra-

tion Act.1860 and other similar bodies were to be 

treated as gr as the instrumentality or agency of the 

State if they were entrusted 'With such functions as 

were to be perforied by the Government itsaelf.It 

Contd 	5 
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was observed that whether the financial assistance 

of the Government was given to the body concerned 

and whether the Government had deep and pervasive 

control over it and whether its functions were of 

public importance and closely related to Government 

functions l it fully satisfied the test of being an 

instrumentality or agency of the State. 

That since the aforesaid tests which 

were laid down is Airport Authority's case and 

reiterated in Ajay Kasia case were fully satisfied by 

undisputable facts,the Council of Scientific and 

Industrial Research is an authority within the 

meaning of Article 12 of the CoAstitution of India 

and it is,thereforel amenable to writ jurisdiction of 

thn Honlble High Court. 

That the Government of India has created 

a new ministry of Science and Technology with effect 

from 31412.1984 comparising of Department of Scienti-

fic and Industrial Osearchltbis department looks-

after and contrbls all the matters concerning council 

of Scientific and Industrial Research. 

A Photo copy of 	:Jews dated 

15.1.1935 is being filed herewith as Annexure Nala 

to this writ petition. 

Contd ..... 6 



8- 	That the opposite party No.1 is bound by 

the reservation policy of the Government of India as 

is tssued from time to time l accordin-; to it the 

Scheduled Caste/Scheduled Tribe condidates have a 

reserved quota in appointment and promotions both. 

That the overnment of India issued direction 

from time to time 1,4hich were printed in Brouchura on 

Reservation for Scheduled Cate/Scheduled Tribes in 

the Oth Edibion of 1982 given as below:- 

"2.1 

(iii) 	Posts filed by promotion- 

by selection from Group B(ClassII) to the 

lowest raq or category in Group A(ClassI) 

and in groups B,C and D (Class 11,111 and 

IV)posts in grades or services in \bid-I 
the element 

of direct recruitment,if anyl does not exceed 
3 

(3- 	On the basis of seniority subject to fitness, 

in Groups ABC and D (Class 	and IV) 

posts in grades or services in which the element of 

direct recruitment,if any, does not exceed 66-E % 
3 

15;4--7  

3.1- 	Reservation for Scheduled castes and 

Scheduled Tribes should invariably be made by promot. 

ion to the extent indicated in para 2.1(iii) unless 

contd....7 
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any posts are expmpted by special or general instruc-

tions issued by the Department of Personnal & Administ. 

rative Reforms, 

In promotions made on the basis of Seniority 

subject to fitness in which there is roserva, 

tion for scheduled caste/scheduled Tribes 

vide para 2.1(iii)(c) and- where a qualifying 

examination is held to determine the fitness 

of candidates for such promotion suitable 

relaxation in the qualifying standard in 

Such examination should be made in the 

case of Scheduled Castes and Scheduled Tribes 

condidates, 

Similar: relaxation of standars sh,Ould be 

-** 	 made in favour of scheduled caste/scheduled 

'rib\ 	
Tribe candidates in such departmental 

qualifying exaMinations for promotions also 

where promotion is 319,de by selection where 

merit is determined by qualifying examinat-

ions ( and not by seniority cum fitness) 

out of the qualified candidates. 

Contd....8 
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7.9 

For reserved44A vacancies interview of 

sheduled caste/scheduled tribe candidates 

should be held on a day or sitting of 

selection committee other than the day 

or sitting on which general candidates 

are to be interviewed so that scheduled 

caste/scheduled tribe candidates are 

not judged in comartsiap with general 

candidates and the interviewing authori-

ty /Bard isaaware of the need for 

judging scheduled caste/scheduled Tribe 

candidates by relaxed standards. 

12.2(b).  

As indicated in para 2.1(111) (b)tb+ore 

is reservation at 15 and 711!) of vacan-

cies for scheduled caste/sheduled Tribe 

in nromotions by selection from Group 

C- to lroup B- within Group-B and from 

Gronu B to the lowest rung or category 

in GroOk 	froAnclass III to Class 

xi within class 11 and from class 11 to 

the lowest rung or category in Class I). 

Contd....9 
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Ministries /Departments should impress 

upon the appointing authorities the need 

to observe the reservation and other 

orders relating to representation of 

At 
	

scheduled caste/scheduled Tribes in 

services strictly.Glariag instance 

discrimination or aeiiberate 

. of the orders relating to reservations 

and concessions in favour of scheduled • 

caste/Scheduled Tribe..........could be 

brought to the notice of ap-)ropriate 

authorities for suitable action.Ministries/ 

Departments etc. should ensure that when-

ever cases of such nature are brought to 

the notice of apprppriate authorities 

S uitable action is taken on them prom9tly. 

J2. ±.  
(i) Departmental promotion committee select-

ion Boards or recruiting authorities are 

generally constituted with the departmental 

officers of appropriate status and back- • 

grounds .. 	 The Ministries 

Cpntd...10 
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/Departments may endavour to the maximum extent 

posJble to nominatt a scheduled caste/schedule Tribe 

officer while constituting departmental promotions 

Committee or recruitment/promotion to posts/se2vices 

wider the,4. 

In cases where an outside representative is 

conducted b,s a member of the Dlo
iartmental Promotion 

Committee, 
he should invariably be an officer belong-

inc; 
to scheduled caste/scheduled Tribe community. 

10- 
	That the petitioner belongs to the Schedule 

caste community and is an M.Sc. with 584 
marks .His 

service record is very good and never sxuadverse 

remarks re 'arding his abiliti,com-etence and behaviour 

were ever given by his superiors. 

11- 	
That the opposite party No.1 appointed a 

Committee know asthe Core/VaradarjanIThyagrajan/ 

Valluri Committee to recommend methods for recruit-

ment and assessment of scientific and Technical Staff 

and the C9mmitteels recommendations were approved by 

the opposite party N0.1 on Noveber, 2, 1981.As per • 

the gradations shown bY the said Committeelthe petiti 

oner was working as cle11 tiSt 1i  lr (11111 

in  the pay sea 
e of 

. 	143 
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12- 	That under the said Valluri Committee 

recommendations as adooted by opposite party No,i it 

is provided under clause 0.4.7 "Laboratories/Institutes 

daould initiate action at least six months in advance 

and .complete the assessment process as for as possible 

of all those who would put in requisite length of 

service by the 31st March, of each year. 

C,1+,9- A faster tract promotion is availa-

ble to the present incumbents who have got 

the prescribed entry level qualifications 

for the next higher group.It would also 

apply to appointments made lbetween 1.2.81 

and the date or issue of these orders". 

13— 	That the petitioner was due for promotion 

from Group III(3) to -rou) IV(i) from 24th ri1,1933 

which selection should have been done six month in 

advance as per Villauri/Thya-erajan Committee report 

but the assessment Couittee was formed and selection 

held on 6th JelY, 1935 when the petitioner was 

interviewed with General Candidates at the same time 

and day.The petitioner was promoted from Group III(3) 

to Group IV (1) from Aeril 1934 instead of from 

April, 1933 

That as per reuervatiowpolicy the Group 

IV (i) should haye a reserved post as there is n1 

scheduled caste candidete in Group IV(i) post.Thus • 
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the petitioner should have been promoted to Group 

(iv)(1).TI-is is the lowest rung post in class I as 

detailed in para 9 above. 

That the assessment Committee should not 

have interviewed and assessed the petitioner on the 

same day with General Candidates as is prdbibited 

asdetailed in para 9 above. 

That the opposite parties 1 to 3 issued 

an office Memorandum dated 7.7.1935 whereby showing 

promotions by assessment-on the basis of assessment 

held on 6.7.1935.1n the said list there is a column of 

"date of promotion" in this column various persons 

have been shown different number of year from which 

their promotion was done.The performance before the 

Committee could only shown if the candidate is fit 

to be promoted or not.There was nothing before the 

Committee to s' ou that a Scientist as fit to be promo-

ted from the year 1932,1983  or 1934- or from 1985, 

The promotion of various persons were made retrospec-

tively from different years.Sucla an assessment was 

illegal, improper and was done to favour some persons 
4 

out of the way and without any basis.Persons shown at 

serial Nos.1 to 5 were in the same scale of pay and 

Contd.,..13 
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in tM same Group but one has been promoted since 

1982 while the one at serial No.2 has been promoted 

from 1.2.1933 and the persons at serial No.3 and 4 

have been promoted from 1.4.1933.The petitioner at 

serial No.5 haqbeen promoted from 1.4.1984. 

A true copy of office memorandum dated 

7.7.1935 is being filed herewith as Annexure No,2  

to this petition. 

17- 	That the opposite parties No.5 and 6 were 

juniors to the petitioner and were in the pay scale 

of 3.550-900 and in Group III(2) while the petitioner 

was in pay scale of ±W.650-1200/_ and in Group III(8) 

The opposite parties Nos. 1 to 3 promoted opposite 

party No.5 from 2.11.1982 and promoted opposite 

part} No.6 from 1.2.1934 and also mentioned that 

they would be promoted to 1-roup IV (1) in the 

pay scale of E.3.700/4o 1300/- from the date they 

cross as.700/-p.m. The opposite parties 5 and 6 were 

already drawing more than Re.700/- basic salary. 

This promotion is a clear example of favouritism 

and has been done without any basie.The assessment 

and promotion was granted by the same assessment 

Committee on the same day. 

That the opposite parties Nos.1 to 3 

Contd....14 



could not apply the valluri/Thyagrajan Committee 

Report as it is published in the case of the 

petitioner the Rules and regulations pertaining to 

the scheduled caste regarding promotion and assessmen* 

were mandatory and it was faulty on the part of the 

opposre par lesAunder the reserved quota and it 

was a further errer to have interviewed the petition-

er with. the General candidates on the same day and 
the;iassessment Comdaittee should have consisted 
kkftg,Vq1amamtxle7Tatiarixtxmtexmxdahamx 
of atleast one member belonging to the Scheduled 

Caste/Scheduled Tribe Community as per rules mention- 

ed in para 9 above. 

19- 	That the petitioner by his objection 

dated 24.7.1935 requested the opposite party No.2 

to promote him since April, 1933 ,but; the opposite 

partjces Nos. 1 to 4 have not even cared to reply . 

A true copy of objections dated 24.7.193 

is being filed herewith as Annexure  No.  to the 

it petition. 

20- 	That thus aggrieved by the assessment 

and promotion as done by the opposite parties Nos. 

3 and followed by opposite party No.1 and 2,the 

petitioner having no other remedy open to him comes 

in this writ petition amongst other the following. 
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G R_P U N D_ 

Because the Assessment Committee 

(opposite party No.3) wasAiot constitu-

ted as per rules as it should have 

had a member belonging to scheduled 

caste /scheduled Tribe community as 

the petitioner being a scheduled caste 

wasto be assessed by the said committee 

Because the opposite parties should lata 

have kept in the lowest rung post of .g 

class I vacancies reserTed for schedu-

led caste/scheduled Tribe candidates, 

as per direction of the Government of 

India. 

Because the petitioner,being scheduled 

caste and scheduled Tribe candidate 

should io have been interviewed / 

assessed on the same day along with 

the general candidates. 

Because the opposite parties had no 

basis or instrument to find out in 

1935 whether a person was fit to be 

promoted since 1981 09321 198311984 ez, 

1985 in the interview held on 6.7.85. 

Contd..16 



such promotion as made are illegal ,improper and was 

done to s,low favour to some persons and wasaagainst 

ec, dity,eauality indtural justice and against the rules. 

E- 	 Because the valluri/Thyagrajan Committee 

could not Over rule and by-pass the 

reservation policies of Government of 

India which the opposite parties were 

bound to apply in the case of promotion 

of the petitioner. 

7- 	 Because the petitioner performance and 

record being good his juniors in Cadre 

and pay scale could not be made senior 

to him by giving promotion from 1932 

and crossing two scales of pay. 

 

therefore, very respectfully prayed that; 

by a writ l directipn or order in the 

nature of mandamus the promotion.  list 

dated 20.7.1985 (Anne7,cure No.2) be 

quashed . 

by a writ,directLDn or order in the 

nature of Mandamus the opposite parties 

1 to 3 be directed to promote the 

petitioner since 1983 to Group IV(i) of 

Contd...17 
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the Villuri/Thyagarajan Committee recommendations as 

adopted by the opposite parties Nos.1 to 3. 

	

c) 	by a writ,direction or order in the nature 

of Mandamus the opposite parties Nos.1 to 3 

be restraind from making petitioner's 

junior to o-oposite parties Nos. '5 and 6. 

	

(I) 
	

Any other writ l direction or order as the 

circumstances of the case may demand be 

be also issued in favour of the petitioner. 

	

e) 
	

Cost of the petition be allowed_ to the 

petitioner. 

( G.N.Srivastava ) 

Luemow: 

g (9.8c 
Dated:w:: ...... 

Zvocate 

Counsel for the Petitioner. 



In the Hontble High Court of Judicature at Allahabad 

(Lucknow Bench)Lucknow. 

Writ petition No 	 of 1985 

•••• 

Sri S.L.Nagale 	 Petitioner 

Versus 

Council of 6cientific & Industrial Research t Rafi Marg t  

New Debt;i.afid others 	.Opposite Parties. 

Annexure No,]_ 

Photo copy enclosed. 

 

 

 



Ministry of Science and Technology Created 

A new Ministry of Science and 
Technology has been created w.e.f. 31 
December 1984, comprising 
(1)Alepartment of Science and 
Technology, (2) Department 	of : 	, 
Scientific and Industrial Research, and 
(3) Department of Non-Conventional 
Energy Sources. 

The newly created. Department of 
Scientilie and .  Industrial Research will 
look after: 

All , matters 	concerning' 
Council of Scientific and Indus-
trial Research. 
All matters relating to National 
Research Development Corpo-
ration. • • 

Low r,nethoxyl'pectin 
from lime peel 

The central FOod Technological • 
Research Institute (CFTRI), Mysore; 
has standardized a process for the 
manufacture of low methoxyl pectin 

.from lime peel; the know-how is ready 
for commercialization. 

Low methpxyl pectin is a speciality 
pectin, useful in the preparation of jams 
and jellies having little or no sugar and 
INTdith less solid content, and should offer 
a . variety of benefits to consumers with 
health and calorie consciousness. 

Unlike the conventional processes for 
the pioduction of low methoxyl 'pectin 
which require low temperatures, the 
CFTIZ I process enables the nianulac, 
ture oldie product at room tempetattue 
(25 	1.2 ( '), using pectin extract or dry 
powder. Also, • the process has been 
further simplified by preferably te-.ing,  

All matters relating to Central 
Electronics Limited 
National Information System on 
Science and Technology 
(NISSAT) 
Registration and recognition Of 
R&D units 
Matters relating to UNC'TAD & 
.WIPO 
National register for foreign 
collaborations . 

X. Matters relating to creation of a 
pool for temporary placement of 
Indian scientists and technologists 

9. National register of scientific 
ma npo we r 

LI 

ammonia in .excess as the deesterif.ying 
agent to eliminate the difficulty involved 
in the continuous addition of alkali. 

'The' process is easily adaptable to 
commercial pectin manufacturing units 

LI 
Energy food production 

units set up in 
Andhra Pradesh 

The Central Food Jechnological 
Research Institute (( 	I), Mysore, 

has assisted three firms in Andhra 
Pradesh, namely, Atkin Animal Feeds, 
V. tiatish Kinnai & Co, and Adorn & 
Modern Pioteins Ltd, K ummioul, n 
setting up three units for the trial 
production of energy ARAI (capacity of 
each unit, 10-12 tonnes/day), utilizing 
and 	inteer at mug the inn astructural 
facilities available with these rums. 

The energy food, developed at 
CFI RI, is a food supplement blend of 

pre-cleaned, 'toasted and powdered 
Cereal, pulse and oilseed cake flour 
mixed with jaggery, and fortified with 
vitamins A and B and minerals like: 
calciuth and iron. It provides about 14 a 
of protein and 360 calories of energy for 
every 100 g of the food. 

Already four plants, set up by the 
Karnataka Government, have been 
manufacturing energy food for the past 
few years for Use in their Nutrition 
Intervention Programme. 	LI 

Isoborneol plant goes 
into production 

Based on the .know-how .developed at 
the Central Electrochemical Research 
Institute (('ECRI), Karaikudi, an 
isoborneol plant (Capacity, 100 kg/day):  
has been : established •by Sri 
Venkateswara Chemicals at Karur 

Nadu)in small scale sector; the 
plant was inaugurated by Prof. K.1. 

Power generation using sludge gas 

13liatnagar Priie-winners' works 
Nuclear 'is:lion, heavy ion, 
Ill) It s and excitation 
CI se! gy dependence or 

nuclear shell effects 
K r11111111 

I. 

( ;eulogy and geochemistry of 
prel'ainhrian of South 

Indlit and the cat ly 

hiistiii y or the e.al I hi 

I); S NI Naqvi 

I >r Atilaijit Singh lays down 

office 
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In the Honfble High Court of Judicature at 1,11ahabad 

(Lucknow Bench)Lucknow. 
( 

Writ Petition No 	 of 1935 

Sri S. L.Nagale • • 

 

	 Petitioner 

 

Versus 

CoUncil of Scientific & Industrial Research,Rafi liKarg, 

New.Delhi and others 	„Opposite Parties. 

Annevre_Noille  

Industrial Toxicology Research Centrejucknow. 

No.ITP,C/NRAS-III/85 	Dated: 7th lJuly, 1935 

Office  Memorandqms. 

Subject: Assessment promotion of Secientific staff 

working in Group III under Valluri Committee 

Report,. 

On the recommendation of the assessment Committee 

which met on 6th July, 1985 the Director,ITRC has been 

pleased to accord approval to the assessment promotion 

of the following persons under the provisions of the 

New Recruitments and Assessment Scheme from the dates 

noted agtinst each:- 

Contd 	2 
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31.No. Name 8: 	Promotion to Date of 	Ilamarks. 

Designation 	the grade and Promotion 

scale of pay. 

""' • 	• 	• 4..  • 	• 	• ". • 	• 	• "" • 	• 	• 	• •* • "" • 	• 	• dm.  • 	• "." • ". • 	• 	 • a".  • 	• 	* 

1 
	

2 	 3 	 L1. 5 

Under24ster Tract Promotion. 

Dr.D.K.Saxenal 	Group IV(1) 	1.2.1982 	Pay as 

Scientist' At 	Rs.700-49-900 	 per Rules. 

.R:3.650-1200 	EB-11-0-1100- 

Group III(3) 
	

50-1300- 

1.2.1983 	-do Shri Iqbal Ahmad 

Scientist' 41 

Its.650-1200 

Gr.III(3) 

Dr.G.S.Shukla, 

Scientist, 

650-1200 

Group III(3) 

-do- 	1.4.1933 Granted 

two advan. 

cc  incre- 

ments 17e2 

and above 

normal 

7ixation 

of pay. 

Dr.(virs.) Shashi, 	-do- 	1.4.1933 Pay as per 

Mandelval, 

Scientist' A' 

F4650-1200, 

Group III(3). 

Uhri S.L;gazale, 	-do- 	1-4-1984 pay as per 

ScientistfA' 
	

Tiles. 

F3.650-1200 

Group III(3) 

Contd....3 
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2 	 3 

Shri V.G.Misra 

S.T. 

72.550-900 

Group I11t)2) 

Dr. (Iirs)Raushan 

. Husain, 

SSA 
ER 

Group 11(3) 

-1. 650- INV.740- 

35-810,3- 35-880-

50-1200- 

2.11.1982 Pay as 

per rule 

Also reco. 

mended fo: 

for promot. 

tion to the 

grade IV(1) 

ScientistiBt 

from date 

he crosses 

P.700/-p.m, 

-do- 	1.2.1931 	-do- 

1\3.550-900 

Group II1(2) 

Dr. Krishna Gopal 	-do- 	1.2.1984 	-do- 
SSA 
.550-900, 

Group I1.E(2) 

Dr. R,C.Murti -do- 	.1.2.1935 	Pay as per 
SSA 

Rules. 
P3.550-900 )  

Grou:p 111(2) 

Dr. L.P.Srivastava 
-d.o- 	1-2-1935  

S3A 
f',3• 550-900 1  

Group 1I1(2) 

Contd....4 
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1 	2 	3 

1;ir.K.P.Singh, 	-do- 	1.2.1985 

6SA 

Rs.550-900 

Grow 111(2) 

Shri Bhaskar Dev, Group 111(2), 24.11.1931 

3DA, 	 P.s.550-25-750- 

p3.14.25-700 	E3-30-900 

""*.o""• 	 oa'•-",0TT77—'re*•""•—•—•—•"".":"•••.* 

The above individuals shall continus to perform 

the sane duties and such other and higher duties as may 

be assigned by the Director lI. .q.C. 

All the individual will be on probation for a 

period of two years from the date of issuance of this 

office Memorandum which nay be extended or ourtailed 

at the discretion of the cone tent authority. 

Higher posts will be personal to the incumbent 

and the posts held by them wotld revert to the lowest 

grade in the group to which they belpng l on their vacat- 

ing the post. 

5- 	•All persons will continue to be governed by 

the other existing terms & conditions of this appoint- 

ment in ITP.Ci6CST.,2L. 	
Sd/ illegible ' 

(I.D.P.8rivastava ) 

Administrative Officer. 

Innt ...5 
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Copy to : 

All Individuals, 

Establishment Section, 

F.&AO (13 copies). 

Bill Section (5 copies 

OPA to Director 

Deputy Director; 

Project leader concerned. 

3- 	Information officer. 

True copy.  



In the Honfole High Court of Judicature at Alliahabau 

( Lucic,uw _uezich) Luctulow. 

Writ Petition No.. 	of 1985 

Sri S.L.Nagale  	Petitioner 

Versus 

Council of Scientific and Industrial Reaearch 

Rafi Mars ,New Dahtend others ....Opste Partin. 

Annexure No..3 

To 

The Director, 	Dated 24,74.,8.5.1. 

I.T.R.C., 

Itugka2WA._ 

Sub: Regarding my promotion from Gesaup 111(3 ) to 

Group IT(1)  

Sir, 

Kindly refer to your letter No.ITFO/NRAS-III/ 

85 dated 7.7.1985 mentioning that on the recommenda-

tion of the assessment committee Which met on 6th 

July, 1985 you has been pleased to accord my 

assessment promotion from Group III(3) to Group 

IV(i) from •1st April, 1984,.1n this regard, 

accordingix to the Villury /Vardrajan Committee 

recommendation I was due fowl p000mbtton from 

Contd.....2 



Group III(3) to Group IV(i) under fasta tract pvomot on 

from 	1933.111 this connectio I ay killdly oe 

informed as to under which rules 1 am not given the 

above promotion from the actual due date iwvii..dpril 

1983.And I request you to kindly grant me this promotion 

from the actual due datelthe Apri1,1983.If it is not 

possible to you ,kindly prmit me within a week time to 

forward my case ahead. 

Thanking you, 

Yours faithfully, 

 

3d/ 3, L.Bagale 

&iLtLst 

Dire cbor Lab , Gheru 

Complex, I . T. R. C ,Lueknow. 

!MOM 

True copy. 
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In the Tiontble High Court of Judicature at Allaha a 

(eetriMt'Sench)Lucknow. 

Versu s 

Council of Scientific and Industrial Research laari Marg., 

New Delhi and others 	....... ..... Opposite Parties. 

Affidavita_ 

I,S.L.Nagale aged about 32 years son of Sri 

Shy am Rao Nagale ) Scientist Cheru Complexl Industrial 

Toxicology Research Centre ,Gheru l Lucknow do hereby 

solemnly affirm and state on oath as under:- 

1 	That the deponent is the petitioner in the 
cV 

above noted writ petition and is fully convenfant with 

the facts or the case. 

a- 	That the contents of paras 1 to 20 of the 

writ petition are true to my personal knowle, 

3- 	That Annext re Nos.1 to 3 are true copies of 

their originals which have been read and compared with 

their original and are correct. 	 st,  

Licknow: 
	 Lqonent. 

Dated: 
Contd....2 
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VeriLication. 

_ 0 	 , 
; ALL '  

I, the above rimed deponent do hereby verify 

that the contents of paras 1 to 3 are true to my own 

knowledge. 

Signed and verified this 	day of August, 

1985 at Lucknow. 

Deponent. 

Luc know: 

I identify the deponent Who has signe befo e me. 

(G.N.Srivastava ) 
Advocate 

Solemnly affirm before me on thisq P14:day of August, 

1985 atl.11.9fiDm  by Sri S.L.Nagale l the deponent who is 

identified by Sri G.N.Srivastava,Advocate l liigh Court 

Lucknow Bench l Lucknow. 

I have satisfied myself by etamining the depone-

nt that he understands of this affidavit which have been 

read and explained by Inc. 
Oath Commissioner. 

17: 

C 
Date,. 
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fAD 	 LITTC TRISUL, ALLAHABAD, 

CIRCUIT 3ENCH, LUr'KTOW 

T.A. No. 1922 ot 1987 

Shri S.L. Nacle 

Versus 

Council ot Sci,2ntific and Industril 	 partie7. 
ResPrch and others 

COUNTER AFFIDAVIT 

TO LAIL A FIDAVIT OF SERI S.L. 	 BEI-IALF OF 

il PATIES No. 1, 2 ADD 4  

I, N.L. Bhardava, 	nd boiit 57 17c7r7 r\-n 

Shri 3.L. Ehrcywa, work in as Controller 0;1  A e ls: roe 1c  

Inc7)ustrial Toxicola y RceT-rch Centre, 

above n=cd ::-.3e-onnent do hereb,  saTem7 -H-

irm anc! s±-.71te as 

Thp.t the contents of 
	

of the anrlicption 

CIFT- 'Donic 	 It is Ttetnd thT.A Cl 

No.1 (Council of Scientitic J:na Indu5tri,:,1 Re ;earch) 

in 	societl' rc.? 	 uncr Societ- i 
	

I of 

1260 end the Occ 
	consist o. F. the talloinTf 

members:- 

j. 	The ..?rime inister of Idio sh:711  o th ex- 

o7ticio President of thr-.7. Sor'iet-  . 

in-chore 	the finistrv or 

De 3rtment den ICO with the Council ot 

Scientific 	In 	 Sh:±11 be 

the ex-c) 	Vice-President at the Society: 

when the 

WA? 	p/2. 
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Prime Ninister is pis° such Ninister, any 

-17. rson n 	A in this b hilt b7 the Prime 

bin stnr sh,s, 11 be the Vice-President. 

The members of th: '-'rovn7ninp EoZ;v. 

iv.. Any other Hprson er ro73 	 b77-  -.7h0 

Government of Inip. 

Th7t the cent nit of: •pare 	oltno 

arc 

 

msconce1vee n hchcc (:ienie. It is cf,,te 

that the 71J.nds of the soci2t7 consits of the 

toilcwing: 

i. Grants made by the Government of InPla tor the 

fnrtherence of the objects of the Society. 

Contributions from othr sources. 

Income frain investments. 

Receipts of the Society-  from other sources 

incluifines money bor.rowed with or with cut 

Tht, the contents of -Para 3 of the al7f-plicion 

are not correct so fr..r the chnIc7e of law is 

concnrncid it 15 .,5mittc,7.  tht Fion i ble Su7reme 

Court hrss t7.ken the view thTL the CSIR(Council 

of Sci_entific enf Indsfripl 'Reseproh) Ic 

Sooietv rawi:torsf ceder the Sooio-!-ips Rerlistr- 

tion Act, 160 pnl is not ru 	thoritv within the 

me on inn 0.7 L1-1:: Aricle 12 s_-) the Constitution 

of 	while -.172;.fkin 	the (-27: opof Sbh.7,1eot 

fe;:nri Vs. T:1-21= of I.:1,-71E,SC 	o
thrs, 

1975 S.C. 	. 1329. 

• • • • • -p/3 • 



It may turther be st7t. 	that there Lord-Ship, 

the Sur,-erne Colirt, while H2ciinc the cse of 

Sabhaje;t Tewari Vs. Union of India, A.I.R. 1975 

have dacitef tht "Coos i1 of 

Scientific and Inustriyil Res,--,T)rnh is not an 

authority within :he meaninc of Article 12 of 

Cons.1-itution of I T-.1e." ana the i1  viow of 

their Lord-ship reportd in A.I.R. 1975 S.C. 

p.1329 was held c..o,o,7:J law in A.I.R. 1979 SC 1'572. 

The facts 	cir-cur:inc,27 of Lite Inrurnce 

Cororion,  

Oil une 9aturl aTs CatImissin, which hnve 

dealt ia 

Authority are distinct than those ot Cour . 

Scientific ant Industrial ae_earch. 

4. 	That the contents of Ther,-=1 4 anc7 5 of the Aftidavit 

Pioreovor, siejinrito c fr,.fltF,  in one 

case cannot be used to de:Trt,Tnc the 

of facts in ancther c:F;se. Tha cont ents of paras 

4 nf5 oF the 	 are based 

on interpret:ftion of the rulins of SuT-)rc.net  

Court, referr.7 to in the sait 7)aras. 

It may anin ha =17)11 -, i:2-01 here th:t the 

7;uid7.21ins, laid down in A.I.R. 1991 SOCO n.485 

AjDV Heal: VS. Khriilif ieiiJ ,-3r1t othrs, are not 

iicsblc is the in at nt cT:L, e. The viT:w 

resorted in A.I.R. 1975 3.C.p.1329-SaOhat 

Tecri 117. Union at India and others sea  

re'ncr ad to in A.I.R. 1991 S.C. 1.1,. 425 and ha 

been P,p7rovE. It mev tiirthnr be =11-, 

	ft" • 
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that the ruling rcDorted •ii..1. . 1975 2C 

1329 relied upon by the )etitio er in his 

affddavdt were pronounced by 	Judres. 

It may further be stated that fornier decision 

of r -upreme Court of the larger ench will 

z)revall than that of the latter. 

5. That the contents of para 6 of the affidavit 

are denied as allep:.ed. The facts and status 

of Jib.itire totally different with the facts 

and status of the case of .2Ur Port ...iutliority. 

In 	1985 	p. 1046 - K.J. Joshi Vs. 

Union of India, their Lord-ship of .'•uT) eme 

Court held that "though oil and Natural 

Commission, is an instumentality of state 

even then its employees are not entitled to 

protection under article 311 of the Constitu-

tion of 

4 

In the case reported in J.I.h. 1979 St 1 p 57 - 

.Abdu4. hd, Vs. Lanager Government 

it was held that a distinction must be dram, 

between body which is not created by or under 

a status but is governed by certain statutory 

provisions for the purpose of maintenance and 

administration and a body created by ,i'tatue 

itself, the question in such a case to be asked 

is whether, there is a statue or not. If the 

answer is that Institution has a separate 

existence of its own without any reference to 
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statute concerned by which it is merely 

governed, it cannot be said to be a 

statutory _0„,y. in any ease inclusion 

of certain local authorities within the 

meaning of the 	if the Article 12 

of the Constitution of India will not 

make the employees as Government employees 

and, as such an employee of such Autho-

rity cannot seek protection under .Article 

311 of Constitutioi of 

The guide lines laid down in :1;ir Port 

.Autilo rities t and Ajal Ilasia case are 

not applicable to Council of .cientific 

and Industrial Research. 

Council of cientifie and industrial 

itesearch have not been entrusted with 

any of the functions to be performed 

by Union of India or state. 

That the contents of p ar a 7 of the affida- 

vit are admitted to the extent that a 

New Item W4..J.S published in CIkL, lows 

in January, 1985, which paper is issued 

in semi-monthly Bulletin of C.I.A. The 

contents of the cepy of the Lulletin  

'Mid as .,, jinexure 1 to tile affidavit 

of 	Nagle, are admitted. It is also 

adillitt ed that Goverment of India has 

creat ed Ministry of Ecience and 

	 /b. 
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Technolo:y with ptter,E frnm 31.12.84 nric3 

comprising of dp-rtment ot Sciontific end 

Indu,7triLl Rr,sArch. Thifi ministry looks ,-,?tter 

. ,7)no control te mais. ens r'On CO r' 	
, - Sciont 	 •,  

tnd In(Thastri.:J Reserchcs 	 c-)J- 

-neL 1 D,'-)urc,-!. 

7. 	Tht thc contcui7 at 17)7r7 7=): 	9 to thc extent 

ot instuction rnflrling 7,7,--4rvat 	of v'THr-ncir,F.,!• 

non -2, 1,:litted. However, it 	 thi)t the 

reccrv?tion 	 only •wherc 

rocri,litment or -,- rori:ictior i -cc1(7.e uinct ,50 

7,73rpfrIcv. 	Sc 2.or th7 	or 

Pctitinner is concerne, it J.t not covert 

uncr the rolicy of rcs=rvtion. 	A cor.y off 

the CLiI ci000L2r Ho 6(3:- )/01-Viij. dT1t72.1 16.7.22 

attJ2ched ho-ret cent -=kc 	Anneure- R-I, may 

kin.tily be Teruse which will clerth7-Yc in the 

ccso of ?,ir:..lic_].-7cl't thc rc:Tmrvti7n 1olicy dos 

not 11  

(-) 

Th,7,.t the contents at -.,T)ar-3 10 ere 	 to the 

extent tht, ths oo1ic.nt hcICI H. Sc. 

Twht tH.7 cont 7t7 of T.,=.7 11 an.5 12 E,.. re not 

(-1L771JtC.I. 

10. 	That the cant of cf 	13 -.7ife 	 to the 

C=.-tE:nt that 

coniderJ:,.tion oi hj_s meritby 	:,3-7.7-iment/c7 ,7z-ft 

committcc- toz pron-fotion trom Grant III (3) 

• 

Cm . iv (1) w.e.t. 24.4.1983. it th7t 
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to consider the c7se of lp-elic7nt the ilaessment 

Coffrittoe met or 6th July, 1925, which after 

assessing the work, conuct an,f - ertormance 

of the awlicant, hih OOt iind him sJitabliH for 

prgm0t4 gr 	24.4.1923. While consid,-ring 

his work, cenduct one ertormance tor the -ceriod 

uSs 234.34 the Assessmont ComITitteg recammn- 

(1,eid. 

	

	 for - romotion to next higher 

w.e.. A-aril, 1924 ,:n1 acnoinly on 

the recommgngatigns of the 	 Conaittee 

the apTDlic7nt was ,7)romoted 9f0M the said date. 

11. 	That the contents of pera 14 of the aeplication 

ore se less and misconcEbived ,-tnd therefore 

denied- It is stated thot the reagrvtign 

ToIicv is noi, alar-)lic -  in this ga-r-t2c7r 

case of anciicnrit ecuce of the 57ct th,-rt the 

nromotioh is not 7. S 'O nC Th set romotion and 

there romains no vieicncv on the higher grade 

wHich can be reserved. It is an assessment tor 

the scientific and tschnicsJ '7orgonel for th
e  

rnritorius wen: done by them and in such a 

Trnmotion the p9st held by tho incumbant is 

-Th±lTd if he is tound saitble by the 

As:sessment Committee. A cony of the instruction 

H 	 t: 
	 gal-Fations with the 

'--aya=ent,oT: Inaia.. in the subjgt to the effect 

in such 

- 

a'ct 	h -: I 

000,0,81, 



)- 
ioi 11 1' 	', 

C) - 

That the contentions of the :::•r, licant 
	

ur“9er 

pare 15 of the -1. cDlice*Ir ion is H_so baseless 

2nj therctore fenies!. It 	 th-7 

T:roaction is hesed on aeTcess&c]t of nerit 

arornot ion ía not b sad 9n 

existine ve,cencv. The nroviinns c=tain 

brochure op r•r*:crva':.:.i_on is not 	J.ic:'nlo in 

this 

That the contents of Jera  16 so -o.r it ril:t: .  

c. 	 ±_:C) issue of 0.7:j_cL momoranh!um ::t:in 7.7.F5 is 

admitted. 'Rest. ore ,:lenisd. It in stated that 

person hoirlin(7 the grade of th al:Drlicent 

1Thpcem: eilL;ible for c-onsidertion of his 

merit for 1.Drolyntion after nomrleti.ns 

-17rescrib 	 sr7ice. On co-cider,,tion 

if he is found suitebie he is :r. rnoted from 

the et,rte-- of c,1iaibLitT other7,Tice his work and 

conduct for another yer is conide=1 and if 

-rein  the Ass -smen --  Committee in 	him 

unsuitic inel cc.77ieretion in: 	'ey tne 

ase7sment of hi 	and con tact tor the 

subse,77uent -ear. 	Sinr'e the :71';Ji(e:nt ,/is not 

;f--o,lhj suiteble e the .1. scent nelmitte 
#61- 

troTT) the date ot hiskeijilty, his merit was 

consierer'l by the Assessent Committee tor the 

subsecuent 	and in 7hO sai(2, con nitarat ion 

the committee ITecoH.enca him maiLable and 

therefyre on th r:cmacnncbt ione flf Asees=ent 

Commi 	 was promoted from the data of • 

his ubsellent 	 Chance) 

April, 1984. 

	p./9. 
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14. 	111T.•:.:t the canton 	of ears 17 of the a.7elicatie/ 

on 7.17e ' 	elcn sand misconceive- Th- 

promotion is not eased on seniority but on 

assessment of merit of each in.divifu_al and 

the ar,y;-)licant: was ,.4..veT.1.sut -Ticiont 

opportunity to sho,...," his  work sofTperforiribnre 

be tore the As ..7..oesmc-?nt .Con-tif!itteo. 	However, he 

was not ac-7jui..:',nroc.'1 suib•.:',.1.Dle for r:., romotion to 

the hicter erode consi,ferinq his work, con aunt 

7.Ynci confidentil resort ic1uiin ybc_,rtorri-tT-tnop : 

for the 7,erio:2, unto 31.3.83 i.e. -.!:- irst fete 

of his eliTiblity. I-To,„-y,,,ver, on cons ilere.t ion 

of his work, conficnti •1  rn.'")Oet 

pertorm:nce foe the erird unto 31.3. 04, 

the 	coumittecOf h liii 511 it 71D _Le 

accon]in:-..71y his nost 	u ejected by may of 

his promot 

the sontontionz of the ilic Ct under 

112.1 ore baseless cod oiscoocce iv ad 

therotore ..2onie0 . It io 5pt d that the 

hove 

, n!y ,nniH.2n bi -.1.7onn 	 pares. 

It I: tu.rti- -17 T j f 5 Lot tnC. cnne of the 

7.7.7 the comr.),T.t?rt 

4- 1 	7  7nj Of the 	nts 

*cbnt hbs 'poen nivon tun 

0 0OLiTOr ta 

the 

.710. 
CAAAR 



n0 :]0an me God. 

Siqned end v7-ritie,fi this the 	'Jay of 

D„cembr,r, 1Q91. 

tAA5  

- 10 - 

1 6 . 	
7- ction 

 

Deane ant 

 

   

Daterf: 	1(j- 1.1—c1  

   

tee 7er)onr.T.nT a ma. 	 !:l ereby veri7y 

t.h.- t the cent eat at 	 c 1„ La 11; 5vc cc? 

t: e t 	y 	reein1 nc . ie T'.10 	of 

caine e1 	nothing mt(-7,-,-:h1  ;-1T _fl 	• n c 

- Vey 

DE,-...?ponenL.  

I ientify the deont 31. L. dh:r::vc n th: 

basis at i-,erus711 at 	 -nroace.±1 betore me 

who h e: 	J.ca sind in i -A7  

(G.K. Khanna) 
Advocate 

uttirmed *Wores& 0;- 

4,./0 	-7b? 	Z 

/t - 	I 

f.A..,Sho 

bi 
- 

: 	es a.low 
7 c 

61 I )-`> )1 
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0,11 Conur;=,ir -.  r 

Cow% 1,30bIrry 
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FRO1\1; 

CHlliari (AalIrlISTAATIoN) 

Council of Scientific and Industrial Research 

To  

Under CSIR  

- 	OF" 

" 

I am directed to state that the question of ros.erv-:in.on 
for SC/ST candidates in the internal assessment promotions under 
the new vall  uri Gte., recommendations was under consideration of 
this office in consultation with the ministry of Home iLfrairs  

Deptt., of personnel and A.R. The Deptt., of personnel and A.B. 
after taking into consideration the new assessment scheme as laid 
down in the Brochure circulated by the CSIR to all the Labs ./Ths tts 
have come to the follcr.lin1 decesion— 

"The matter has been examined and. it has been found 
that promotions in the new policy are not vacancy based and as 
such it would not be possible to maintain a rostor providing 
reservations for SC/ST. Thus in these kinds of promotions it will 
be difficult to provide for actual reservation but this department 
feels that justice would be done to SC/ST candidates if they a re 
judged by relaxed standard at the time of promotion". 

From the above it would be clear that tho, reservation 
would be applicable to entry level posts in each group while 	 on 
assessment promotions thu SC/ST candidates should be examined 
by relaxed standard. 

These instructions may kindly be noted for necessary 
compliance and brought to the notice of all concerned. 

• 

yOUTS faithfully, 
jl 

( S.P. KAUSHIKA ) 
nRP  UTY SECRETARY (VIG.) 

t( 

The DirectorilL;ad of  
all tbc Laboratories/Institutes 

Sir? 

IttKo\-A9°A"' 
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BEFORE THE HONIBLE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT 
BENCH, LUCKNOW 

Wer73 
T,A, No01922 of 1987 

S.L. Nagle 

Vs. 

.... Applicant 

Council of Scientific and Industrial 
Research and others 

 

Respondents 

  

Application for withdra4  of the above case. 

It is most respectfully submitted hare as under- 

That the above case has been filed by the applicant 

before this Honthle Tribunal. 

That I an not interested to contest this case any 

more and wish to withdraw the same. 

(S.L. Nagle) 
Applicant 

\f. 	 PRAYER 

It is, therefore, prayed that the above case may be 

treated as withdrawn and closed. 

7tAA—

kreL;(2c,  ,) 

DatedJ 29.03,1993 
Place d Lucknow. 

S.L. Nagle 
Applicant 
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In the Hon 'hie High Court of Judicature at Allahabad 

(Lucknew Bench)Luclmow. 

01 05 ( 
C.M.Application No 	(W) of 935 

P 
Sri S.L.Nagale • 	 Petitioner 

Versus 

Council of Scientific 8: Industrial Research ,Rafi Marg, 

New Delhi and others •• • 	• ... Ppposite Parties. 

Stay. Application,  

For the facts and reasons given in the accompany 

ing writ petition and affidavit it is respactfully 

prayed that operation of the office memorandum dated 

20.7.1985(Annexure No.2) to the writ petition be stayed Ai  

till the decision of the writ petition. 

G.N.Srivastava ) 

Advocate 

Lucknow: 	 Counsel for the Petitioner 

Dated:. . 	 



ORDER SHEET 
IN 1 HE, HIGH COURT OF JUDICAIVRE AT ALLArBAD 

No. tA; 	 Li 6 9 	of 198 3, 

_ 

Date Note of progress of proceedings and routine orders 

2 

Date of 
which 

case is 
adjourned 

3 

- 
--- — 	— 
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BEFORE THEA1ONIBLE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT 
BENCH, LUCKNOW 

T4 4 No41922 of 1987 

S.L. Nagle 

Vs. 

Council of Scientific and industrial 
Research and others 

.... Applicant 

..... Respondents 

Applicatkon for withdraw 1 of the above case. 

It is Most .respectfully submitted here as under- 

That the above case has been filed by the applicant 

before this HoOble Tribunal. 

That I am not interested to contest this case any 

more and wish to withdraw the same. 

S.L. Nagle) 
Applicant 

PRAYER 

It is, therefore, prayed that the above case may be 

treated as withdrawn and closed. 

Dated4 29.03.1993 
Place LuclmOw. 

, 

S.L. Nagle 
Applicant 
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